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The Constitution (Scheduled Tribes)
Order (Amendment) Bill, 1995

SHRI E. BALANANDAN (Kerala): Sir, I
beg to move for leave to introduce a Bill to
provide for inclusion of certain tribes in the
list of Scheduled Tribes specified in relation
to the State of Tamil Nadu.

The question was put and the motion was
adopted.

SHRI E. BALANANDAN: Sir, 1
introduce the Bill.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Shri
Gurudas Das Gupta. He is not here.

The Foreigners (Amendment) Bill, 1996

SHRI R. MARGABANDU (Tamil Nadu):
Sir, I beg to move for leave to introduce a
Bill further to amend the Foreigners Act,
1946.

The question was put and the motion was
adopted

SHRI R. MARGABANDU: Sir, I
introduce the Bill.

The Constitution (Amendment) Bill, 1996
(To amend Article 155)

SHRI R. MARGABANDU (Tamil Nadu)
Sir, I beg to move for leave to introduce a
Bill further to amend the Constitution of
India.

The question was put and the motion was
adopted.

SHRI R. MARGABANDU: Sir, I
introduce the Bill.

The constitution (Amendment) BUI,
1996 (Ommission of article 356)

SHRI R. MARGABANDU (Tamil Nadu):
Sir, I beg to move for leave to introduce a
Bill further to amend the Constitution of
India.
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The question was put and the motion was
adopted.

SHRI R. MARGABANDU: Sir, 1
introduce the Bill.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Shri
Rajubhai A. Parmar. He is not here.

The code of Criminal Procedure
(Amendment) Bill, 1996

SHRIMATI VEENA VERMA (Madhya
Pradesh): Sir, I beg to move for leave to
introduce a Bill further to amend the Code of
Criminal Procedure, 1973 The question was
put and the motion was adopted SHRIMATI
VEENA VERMA: Sir, I introduce the Bill.

The Constitution (Amendment) Bill, 1996
(to amend articles 330 and 332)

SHRIMATI VEENA VERMA (Madhay
Pradesh): Sir, I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

The question was put and the motion was
adopted

SHRIMATI VEENA VERMA: Sir, I
introduce the Bill.

The indecent representation of women
(Prohibition) Amendment Bill, 1995
(Contd.)
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